IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

HYDERABAD BEN?H : AT HYDERABAD.
* % *

|
f

1. T,N. Narasimha Rao

0.A, 457/94, Dt, of Decision 3 27,5,94.

2. K. Siva Ramakrishna Reddy .+ Applicants.,

Vs !

1. The Manager, | ' ) ST
Personal Administration Dept. '
Nuclear Fuel Complex SNFC).

Mallapuram, R,R, Dist,

2, The Dist. Employment Officer,
R, R, Dist, Hyderabad. .. Respondents.

Counsel for the Applicants : Mr, D,P. Kali

Counsel for the RéSpOhdentS ¢ Mr, N,R, Devaraj, 88@
’ Sr. CGSC,

|
CORAM f

|
THE HON'BLE SHRI JUSTICE V. NEELADRI RAO : VICE CHAIRMAN
THE HON'BLE SHRI R. RANGARAJAN s MEMBER (ADMN.)
|
‘ es?
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0.A.NO,.457/94

| ,
(AS PER HON'BLE SHRI JUSTICE V.NEELADRI RAQ, VICE» CHAIRMAN)

Heard Sh}i D,P,Kali, learned counsel for the

applicants and Sﬂri N.R.Devaraj, learned standing counsel

|
for the responde?ts.

2, R-1 1ss?ed a reQUiS1TIUL vw -- — - _
of the candidates for two posts of LDC/Typist. The two
applicants got tﬁeir names registered in the Employment

Exchange office 0f the R-2 in 1992. They filed this OA

praying for a dikection to the 2nd respondent to sponsor

\
their names to R-l for selection to the post of LDC/Typist
by alleging that the names of those who got registration

in the office of the R-2 subsequent to their registgration

\
were sponsored.( -

‘ |
3. Shri N,R,Devaraj, learned standing counsel for

the respondent pPru,s pew-—- -

| :
sponsored by t?e Employment Exchange (returned to the

- L R PR S

learned standi?g counsel after perusal). It discloses
that only thos? who got their names registered from
1981 to 1985 were sponsored. Thus, it is evident that
the allegation{that those who gof their names sponsored
in 1992 were apso sponsored cannot be believed and as

the names of tﬁe candidates who were sponsored by the

\ - )
R-2 got their names registered in the office of the

R-2 long befOﬁe the registration of the names of the

applicants he?ein, R-2 had not rightly sponsored their

names, f
Lo .
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| contd....
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4, Thus, this OA does not merit consideration

and accordingly it is dismissed at the admission stage.

-y _ __“_‘__‘!__\7 . B ) ‘ o
N~ A"~ ST T TN e el
. (R, RANGARAJAN) (v, NEELADRI RAo)
MEMBER (ADMN. ) | VICE CHAIRMAN i
\ | DATED: 27th May, 1994,
) -L‘L-&és“in t+he oven. Z//?,’Mf’ . . .
e (A conaad - N

To
1. The Manager, Personal Admlnlstratlon Lept.,
vsn HNuclear Fuel Complex (NFC)
Mallapuram, RJR.Dist.

|
2. The Dist.Employment Otﬁicer, ReReDist.Hyderapad.
3. One copy to Mr,D.P.Kali, Auvocate CAT  Hyd.

Q—. ALl L.ULJ_Y DAY urakgIv g -...-».._..__,

5. One copy to lerary, C$T.Hyd.
; o

€.+ One spare copy. i
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TYPED BY : COMPARELD E

CHECKED B - . APPROVED B3

IN THE CENTRAL -ADMINISTRATIVE TRIBJIAL
HYDERABAD BENCH AT HYDERADAD

I//"_’7 '
: - © THE HON'ELE MR.JUSTICE V.NEELADRI RAD
' - VICE CHAIRMAN
. !
' Al
THE HON'LLE MR.AJB.GORTHI § MEMBER(AD)

AN D

' : THE HON'BLE MR.TECHANDRASEKHAR REDDY
- - - ' MEMBER(JUDL)

iy . : \ ) »

L Avp {

‘ L ‘ : .ot

. : THE HON'BLE MR.R.RANGARAJEN : M(ZDMW)

Dateds 2L {21994

L ORDER/JUDGHENT

bt
3

R.4'R.A./C.0dNo,
1 , - e
: - i

| 0.a.N0, U\S’l \,qu .

T.h.N0, (w.p.‘ | )

Adnitted and Interim Directions
- Issued.d :

Allowed
Disposed\ of with directiogs

Dismissed.

P

Dismissed as withd:aw.n-. ‘
Dismissed fior Default.
;Re jected/Praered.

- No order as to costs.






